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O R D E R 

24.07.2019   Learned Counsel for the appellant filed rejoinder to the reply 

filed by Resolution Professional. Ms. Nidhi Saini, learned counsel appearing on 

behalf of the Intervener, one of the Financial Creditor, prayed for and is allowed 

to file Intervention application by 29th July, 2019. 

 Post this case ‘for admission (After notice)’ on 13th August, 2019. The 

Appeal may be disposed of on the next date. 
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